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Petition(s) for Special Leave to Appeal (C No(s) . 34195/ 2014

(Arising out of inmpugned final judgnment and order dated 05/09/2014
in SA No. 679/2010 passed by the H gh Court OF Judicature at

Al | ahabad)

CHAI RVAN AND MANAG NG DI RECTOR ALLAHABAD

BANK AND ORS. Petitioner(s)
VERSUS

ALLAHABAD BANK STAFF ASSO. AND CRS Respondent (' s)

(with appln. (s) for pernmission to bring additional facts and
docunents on record and interimrelief and office report)

Date : 18/12/2014 This petition was called on for hearing today.

CORAM :
HON BLE MR, JUSTI CE VI KRAMAJI T SEN
HON BLE MR, JUSTI CE PRAFULLA C. PANT

Dhruv Mehta, Sr. Adv.
Raj esh Kurmar, Adv.
Gaurav Kumar Singh, Adv.
Rakesh Chaurasi ya, Adv.
Mtter & Mtter Co., Adv.

For Petitioner(s)

For Respondent (s) Anuj Agarwagl, Adv.
Upendra Yogesh, Adv.
Ani mesh Upadhayay, Adv.

Raji v Ranjan Dw vedi, Adv.

T XX

UPON hearing the counsel the Court made the follow ng
ORDER

| ssue noti ce.
Till the next date of hearing, the operation of the
| mpugned Order shall renmin stayed.
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